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UPON hearing the counsel the Court made the following
ORDER
The 1learned Solicitor General submitted that the
application filed by the Petitioner under Article 161 of the
Constitution of India shall be considered within a period of one
week from today.
List this matter after two weeks.

(Jagdish Kumar) (Anand Prakash)
Court Master Court Master
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ORDER

The 1learned Solicitor General submitted that the
application filed by the Petitioner under Article 161 of the
Constitution of India shall be considered within four weeks from
today.

List this matter after four weeks.

(Jagdish Kumar) (Anand Prakash)
Court Master Court Master
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